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At reciuest, adjoured to 

24.11.1995. 
	

/ 

Vice-Chairman 

Meiher(Adrnn.) 

Heard both the learned 

counsels. The order that is now sought 

to be c ha lie nge d is no longer in 

existence when this application came to 

be filed on 11.10.1995, even, according 

to the learned counsel for the titionr, 

the samewas drafted on 9.10.1995. If 

that is so, the petitioner could have 

challenged the order under Annexure-2, 

seeking carellation of the same.  That 

being so, the petition dces not survive. 

Leaving liberty t the petitioner to 

approach this Tribunal with whateveraus. 	-°' 

of iction arises in his favour, this 

application is dismissed. 
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